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BEF'ORE TI{E NATIONAL GREEN TRIBI]NAL,
EASTERN Z'ONE BENCH: KOLKATA'

fvl.*. No- 21l202slLz
Chh-tl 4t^fr ;aL t D A' tto )t 5 I %, I D)

Tribunal on its oin motion
Re: Illegal filling ofBijuli Bandh
(Water Body), Sundargarh, Odisha, ..... Applicant (S)

-Yersus-

State ofOdisha & others Respondent (S)

COMPLIANCE AFFIDAYIT FILED ON BEHALF
OF COLLECTOR SIJTTDARGARII

I, Dr. Gavali Parag Harshad aged about 38 years,

S/o. Harshad Gavali at present working as Collector &

District Magistratg Srmdargarh, At/Po/Dist.-

Srurdargarlr, do hereby solernnly afiirm and state as

follows:

1. That, I am the respondent in this

Original Application and well acquainted with the facts

oftle case and swear tl s affidavit.

2. T\il, I have gone through the Original

Application as well as the documents annexed lhereto

and understood the contents thereof. I am acquainted

witl the facts of this case on the basis of official

records.

3. That, for the purpose of determination of

Environmental Compensation and cost of restoration /
restitution ofthe Water Body i.e. Bijuli Bandha in the

PHAUTt ia rru,,i^;r ln9llAtl i !
N ota rY, Cuttack Town
Regd. No-0il.04l t 995
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O.A No. 1l5i 2021E, a Committee was Constituted

consisting the Sub-Collector, Sadar, Sundargarh,

Tahasildar, Sadar, Sundargarh, Superintending'

Engineer (R&B) Division, Sundargarh and the DEE,

Regional Office, State Pollution Control Board,

Rourkela vide this Offrce Letter No.34S/

Dtd.03 .09 .2022.

Copy of Office Letter No.rq8 Dfi.03.09.2022

is annexed here with as Annexure-A

4. That, in order to comply the Point No' 25 the

Committee has re-visited the field onDtt. 26.09.2023,

along with Tahasildar, Sadar, Sundargarh, Executive

Officer, Sundargarh Municipality, Regional Ofliceq

State Pollution Control Board, Rourkela and

Superintending Engineer (R&B) Division, Sundargarh

in presence of the members and Secretary of Sri

Aurobinda Integral Education & Research Centre,

Sundargarh to determine the status & present position

of the revenue records i.e Khatian numbet Plot

number, Area of the Bijuli Bandh as well as of Sri

Aurobinda Integral Education & Research Centre,

Sundargarh to ascertain the actual encroachment area

of the water body of Bijuli Bandh. The Memorandum

Dtd. 26 .09 .2023 pertaining to the joint field enquiry on

illegal filling of Bijuli Bandha in O.A No.ll5/2021/EZ

of National Green Tribunal, Eeastem Zone Bench,

Kolkata.
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PRAOIPIA XUI'IAfl MOHANT\

Notarv, Cuttaci Tcwn

Regd. Nc-Dr'l-C4/1995
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Copy of Memorandum D1d.26.09.2023 1S

annexed here with as Annexure.B

5. That, the actual Khata No. is 460/340, where the

Aurobinda Integral Education & Research Institote is

stand with comprising a total area of Ac. 1.37 dec
::,>

under the following 04 nos. of Plots. The land schedule

is as follows:

Mouza Khata No. Plot No. Kisam Area

Sundargarh 460/340 77012125 GB-l Ac.0.50

Town
773/2122 GBJ Ac.0.32

'17012123 GBI Ac.0.34

770,124 GB-I Ac. 0.21

Total: Ac.1.37

6. That Sri. Aurobinda Integal Education &

Research Institute has obtained the said schedule land

vide lease of Govt. land Case No. 3W1977 and

11/1989 for the purpose of construction of school

building.

7. That, the actual area and land Schedule of Bijuli

Bandh is as follows:

Mouza Khata Kisam Area

Kata

4
9
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E
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(l
5

Plot
No.
779

No.
465Sundargarh

Town
Ac.

20.99

Total: Ac. 20.99

11

PRAOIPlA KUMAX MOIANN
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8. That, the actual encroachment area of Sri

Aurobinda Integral Education & Research Centre out

of the area of Bijuli Bandh is Ac. 0.6 I 5 dec.

9. That, the Tahasildar, Sadar, Sundargarh drew a

map on the spot in this regard, showing the actual land

that Sri Aurobinda Integral Education & Research

Institute encroached upon by an area Ac. 0.615

(marked by Green colour).

Copy of sketch is annexed here with as

Annexere'C

The land Schedule is as follows.

Mouza Khata Plot No. Kisam Area

Sundrgafi 465 7791P Khata Ac-0.615

Total- Ac.0.615
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10. That, as the Aurobinda Integral Education &

Research Institute ternporarily encroached an area of

Ac. 0.615 dec out of the axea Ac. 20.99 dec of

Bijulibandh by conshucting a temporary barricade with

the help of some tin sheets for the safety and securify

of children studying at that institute.

11. That, the encroached land of Ac. 0.615 dec. of

Bijuli Bandh had already been vacated by the

Aurobinda Integral Education & Research Institute,

Sundargarh and was now free ftom encroachment. The

same area is found to be un enuoached during the freld

visit-

r1
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12. That, the cost of restoration and Environmental

Compensation determined by the committee eadier is

shall be considered as same even for now. The

calculation ofthe earlier committee are as follows:

Votume of water body to be = Ac.0.615 X 2.50 m.

restored

= 2488.82m2 x 2.50 m.

: 6222.05 m3

Rate of excavation in ordinary soil and disposal of

excavated soil by mechanical means

6222m3 .36.56=Rs.2. 21-416.00 (as per the mte of PWD

Deptt. OfOdisha)

Cost of eviction and recovery of eno.oached land : 20 hrs X

Rs.730.43=Rs. 14,609.00

The cost of restoration

Rs.2,27,476 + Rs. 14,609.00

Add l7o for labour cess

Total

Add 9% for CcsT

Add 9olo for SGST

Total Cost of restomtion

As there is no specific guideline of CPCB for

calculation of Envkonmental Compensation for

enffoached water body by ar Educational Institution,

the Committee is of opinion that it may be considered

as non-polluting category (White Category) whose

average Pollution Index (P.I.) is l0 as per CPCB

e-Eo(!
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=
Rs.2,42,085.00

Rs.2,421.00

Rs.2,44,506.00

Rs.22,006.00

Rs.22,006.00

Rs.2,88,518.00

'ri:i4i[:!il:i,fii
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guideline. Location Factor (L.F.) is 1 as the

Sundargarh is a town having population less than 1

Million.

Henc€, Environmental = PIXNXRXSXLF
Compensation (E.C.)

= l0X1Xl00X0.5X1

: Rs,5000/day

Minimum Environmental
Compensatron in any case

is also Rs.5000/day as per
CPCB guideline for
Environmental
Compensation.

Number of days of : 2X365 =730 daYs

encroachment of water
body

Total envhonmedal = Rs.5000 X
Comp€nsation Rs.36,50,000,00

Total cost of = Rs.36,50,000.00 +
Envircnmental Rs.2,88,518.00
compensation and cost of Rs.39,38518.00
restoration

That, the cost of restoration is shown as Rs.

2,88,5184 (Rupees Two lakhs Eighty- Eight Thousand

Five Hundred Eighteen only) and Environmental

Compensation has been computed at Rs. 36,50,000/-

(Rupees Thirty Six Lakh Fifty Thousand only). Total

amounting to Rs. 39,38,518/- (Rupees Thifiy-Nine

Lakhs Thirty-Eight Thousand Five Hundred

Eightee only)
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13. That, the petitioner craves the leave of the

Hon'ble Court to frle Aesh affidavit, if required in the

interest of the lies.

14. That, the facts stated above are true to the best of

my knowledge and belief and based on the oflicial

records.

Identilied by

Advocate

f1a"^.7^y-o
rrv.'l'L'^ I

DEPONENT
OonGcbl

St!$argart

lL

CERTIFICATE
Certified that cartridge papers are not available.

ck

ot.1o,)o13 Addl. Standing Counsel.

Soteronly s,riorn beturE ,@ . C1 -0. +"-.<

U,t1,o"-
flRi\f lPiA KiJitrlnfl [r0HANI\
llotarv, Cutta(k Town

Regd' No-oN'04/ i99 5
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VE IFICAT ION

I, Dr, Gavali Parag Harshad aged about 38 yeaxs,

S/o. Ilarshad Gaveli at present wod(ing as Collector

& District Ivfagisaate, Sundargarh, At/Po/Dist'-

Sundargarlu do hereby verifi and state that the facts

stated abov€ in the affidavit are all based on ofiicial

records and I signed on this verification being present

in the office of my Advocate at Cutt8.ck, on this the

gtday of oc+, 2023.

\*r

\
\\ . q,,1uar

o)o I j

PRA[)I?IA XUMAfi M(IHANN

Notarv, Cutta ck Town

Reqd' t'l o'O N'0 4/ 1995

\\(r,-r\"J\
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B.malll

To,
Th!
Btat
At-II

Board, Routk6L'
IIooIGY Chowli' PO-PanPosh , Rourkclu'769o04

Dtrt-Sunltl,Ulrb.

Thc gub-Collcotor, Esdsr' Srrldarlarh'
At/Po-gadrr, suldslgarh'

Thc guplttltondtng Elgtooot' PwD' Dtvltlon' EuEdargstb'

At/PolDtrt' Su[darga '

Tho'tshrr.d", 8undr43rh'

.''#u+Hi:Fnffi*'.ru*;lxr,m*xu:w,rq"*:
.-i oth.rs and compliance ol

".. Hi:l*'lil;Lfi,ffi ffii'"}d#i-fi:1*r secretary' state Porrution connor

Boald, OdiEha'

ar\

,w
Cotlactor, Sundargarh

Mamo n".92-41 I
,1,o1-L

Judl.
copy submltted to the Member Secretary, state PoUudon Contlol

Odisha for kind
with letter No

Drtc.

dtd.29.OA.2022

information and necessatY action

collobtot, Eutrdsrgc'h

Board,
.15650
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FFICE OF LSCTO U R

ot
IN o 1

oate dfJolnt Enquiryr 26'09'2023

I have conducted Jolnt field enqulry at the spot along with

Tahasildar, sadar, Sundargarh, Executive Offlcer, Sundargarh Municipality,

superintending Engineer, R&B Division, Sundargalh and Regional officer, State

Pollution control Board, Rourkela on illegal filling of Bijulibandh in O'A No'

115lz02VEz of NGT, Ez Bench, Kolkatta in presence of Member & secretary of

Aurobinda lntegral Education & Research Centre, Sundargarh

sub{oll
g',-5 $becildot

TahaEil .Sqndargarh tun trrI.rh

2

Sidrr, Sundargtt

Education & R3r@

s

rgath

Resioharoffrsffid;ltroh
Control Board, Rourkela

q-*
)uperlntending Englneer,
R&B Division, Sundargarh

siit8#:ilHssi8ififfi"

6'a"'e I

too
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OFFICE OT THE SUB.COLT,BCTOR, SADAR, SUNDARGARH.

Ome oftte Sub{ollcctor, Sadar,
SEndrlg.rh - 77OOO1

T el I R u.fr o O 66t2-27;2254
E-DaI - gqbcobsod-od@r{,r.It

(,,

.r41. That he Ectral loata no. is 460/340 whore $e Aqrobinda lntegral Educqtion

o'" \ & Resaarch tnstitub ls sbnd wih comprising a btal al€a of Ac. 1.g7 under

., 
, . \ the following 04 nos. of Plots. The land sdt€dule is as to[o,rB:

'<:" 
Na:Yl4d* KhataNo. protNo. Ki$sm Arca

_""\ooo" sundargarh rorvn ,t6o/340 ?7012125 Gel Ac. o.5o

' rr1. 773121u. GB{ Ac. 0.32qt"- 770t2123 GB-t Ac.0.34

770f2124 G&t Ac. 0.21

no: 9252 3S.Oq.2o2J
To

The Collsdor, Sundargarh

Sub: Submbslon of reioint Enquiry report on lllggal fllng of Bijulibandha frr
cortpliance in OA NO. 1'l8l2OA IEZ a$fieteot.

Ret Lett€r no. ,!607 Md 21.W-2023

Sh,

ln ir iting a kind rrferEri66 to thc lottsr on tre 3ubiect ciEd aborc, I amto
lntlmato that, I havo conducled field €nqulry at tho site on dat6 26.09.2023 along with

Tahssildar, Sadar, Sundargarh, Exedrtivs Clficor, Sundargafi Munlcipality, R€gional

Otrcer, State Polludon ContDl Board, Rourkola and Superintending Engineer, R&B

Oiyilion, Sundsrgrsrh in plsssnga of thE fi€inls's and SecI€Ery ot Sri. Arfot ffta
lnt€gral Educaton & Research CentrE, SundaEarh to debrmine h6 stafus &

pr$6nt position of he r€venua r€colds of l.e Khatian number, Plot numb6r, Araa of

tho Bijulibandh as well as of Sd. Aupbinda lnbgral Educatlon & Re€a.ch Centrs,

Sun&rgarh 10 e3cartin th6 aetual encfqdmert af€a of ths flatsr tody ot
Bijulibandh. The facls aro irund in lh€ said enquiry arE as bllolvs:

Totol Ac. 1.37
t$
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8. That, the cost of restoElion and Envllonmental Compensaton d€t6rmin6d by

. the committee eadier b shall be comidered aa same 6von fur now. The

. ,+\ calculation of the earlier committee arB as rollovs:

Volume ofwater body to be r€stcred = Ac. 0.6.lS x 2.50m

2. That, Sri. Auroblnda lntsgral Eduoation & Reseanh instiMe hag obtained the
said schedule land vide lsaso of Govt. land cas€ no. 30211977 and 11l1Bg
ior lhs purpose of onstrudion of schoQl bullding.

3. Ttaq tle actral alE6 and lend Sdredule 0f Biiulit8ndh is as ffioi,s:

Mouza lilggl{gA Plot No, Kbsam Arca

Sundargarh Tortn 405 779 Kala Ac.20.09
Total Ac.20.99

4. Tftat, tt6 actual ansmchncrt af6a of Sfi. Affoblfida tritegral educatofl &
R€o€arch C€nte out of the ar€a of BUulibandh is Ac. 0.815.

5. That, the Map has b€€n prepaled on lh6 spot in thb Egard by the Tahasildar,
Sadar, Sundargafi showinC th6 aclual ar€a whlch was sncroachod by Sri.
Auroblnda lntegral Educaton & Re3eaEh ln$nutE d an area Ac. 0.615
(maked by Gr66n colour). The land Schsdub is as blloila:

lltouza Khah No. Plot No, Klssam &
Sundargarh Town 465 779lP Kata Ac.0.615

Total Ac.0.015

8. That, as the Aurcbinda lnt€gral Educalion & R€search lnstitute is sharing his
boundary with the Eiulibandh boundary, they had temporadly encroacfied an
area of Ac. 0.6'15 out lha alsa Ac. 20.99 of Biiulibandh by making a bmporary
baflicads wifir $o help ol 0om6 fn Sheets for sabty & Beqrnty ot ohiildIsn
studying in that irctitute.

7. That, the encroached area ot Ac. 0.615 of Biiulibandh was alrBady been
evicted and fr€ed ffom oncroad| by the AuEbinda lntegral Educatjon &
Rasearoh lnstlulo, Sundargafi. Tfie same is also iound 1166 ftom
oncroachment dudng tha tm€ of field visit.

= 2488.82 m2x 2.50m
a222.05 m3

in odinary soil and dBposal of excavaEd soil by
. 6222 m3 @ R3. 36.56 = Rs. 2,27,476.00 (as per

the rab of PWD D€ptt. of Odisha)

6

Cost of €rriolion and r€covery of endoached land = 20 hrsx Rs. 730.43

= Rs. 14,609.00

P.T.O.

;
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The cost of restoration = Rs. 2,27,476.00 + R3. 14,609.00

= Rs. 2,42,085.00

Add 1% for labourcess Total= Rs. 2,44,506.00

Add torGGST = Rs.22,006.00
Add 90/6 for SGST = Rs. 22,006.00
Total Cost of Restoralion = Rs, 2,88,51 8.00

As thers is no specific guideline of CPCB br cElculaton of
Envlonmenhl Compensatlon for encroached water body by an

Educational lnstitution, the committee is of opinion that it may be

considered as non-polluting catergory (Vvhite Category) whose average

Pollution lndex (P.1.) is 10 as per CPCB quidline, Location Factcr (1.F.)

is 1 as the Sundargarh is a town having population le33 than 1 million.

Henc6 Environmental Compensation (E.C.) = Pl x N x R x S x LF

= 10x l x100x0.5x'l
= Rs. 5,000/- per day

Minimum Environmental Compensation in any case is aTso Rs. 5,0(A/-
per day as per CPCB guideline ior Environmental Compensation.

Number of days of Encroachment of waler body = 2 x 365 = 730 days

Toul Envionmental Compensation = Rs. Rs. 5000/- x 730

= Rs. 36,50,000.00

Total c6t of Envlronmental Gompensation and cost of rcsbration
= Rs. 36,50,000.00 + Rs. 2,88,518.00

= Rs. 39,SF18.00

That, the cost of rcsbration is shown as Rg. 2,88,518/- (Rup€es Two
lakhs Eighty- Eight ThousEnd Five Hundred Eighteen only) and
Envimnmental Compensation has b€en computed at Rs, 36,50,000r-
(Rupees Thirty Six fakh Fifry Thousand only). Total amounting b Rs,
30;38,$Ar- Eupees Thirty-Nine Lskhs Thirty-Eight Thowand Five
Hundred Eighteen only)

inicrmation and necessary action

Yours

a\*-
(A\.\

, Sundargarh

ry,

(

\ !i&f trlsli"Ser t:
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